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ORDER

1.A.N0.594/2019 in C.P.(IB)No.206/BB/2019 is filed by
M/s.Eara Investments (hereinafter referred to as ‘Applicant’),
Under Rule 11 of the I&B(AAA) Rules, 2016, by inter alia,
seeking to recall the order dated 08.11.2019, and restore the
main Company Petition.

The Petition was listed before the Bench on 24.10.2019 for
admission, and on that day neither the Petitioner nor Counsel
for the Petitioner appeared before the Tribunal. Therefore, the
case was listed under the caption “for dismissal” on
08.11.2019. On that day also none appeared for the Petitioner.
Hence, the case was dismissed for default for non-prosecution.

Heard, Ms. Meenakshi V. learned Counsel for the Applicant.
We have carefully perused the pleadings of the party along with
extant provisions of Law.

We are convinced with the reasons cited by the Applicant for
not attending/prosecuting the case on 08.11.2019 and earlier.
Therefore, we are inclined to allow the Application in the
interest of justice, however, subject to payment of costs.

Hence, 1.A.N0.594/2019 in C.P.(IB)No.206/BB/2019 is allowed
by set aside the Order dated 08.11.2019, ‘and restore the main
Company Petition subject to payment of cost of Rs.5,000/-
(Rupees Two Thousand Only) to “The Bengaluru Professionals
Benevolent Fund”, Kotak Mahindra Bank, High Court of
Karnataka, High Court Buildings, Dr. Ambedkar Veedhi,
Bengaluru - 560001, [A/c. No.237010001731, IFSC:
KKBK0008085], which is to be paid by the Petitioner before the
next date of hearing and submit proof of payment.

Post the case on 26.11.2019.
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